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Venkatasubbaiah, Shri P,
Verma, Shri Raghunath Singh
Verma, Shrimati Usha - -
Yadav, Shri Ram Singh

MR,CHAIRMAN: Subject to -

correction theresult *of the Division
is as follows : Ayes : 3 ; Noes 52

The Motion is not carried by a
majority of the total membcrshlp
of the House and by a majority of not
less than two-thirds of the members
present and voting.

The motion was negatined.

SHRI UTTAM RATHOD: Before

we take up the next item may I make
a request ? Four bills are being taken
up today. Mr, Mhalgi was given 2
hours but he had taken 2 hours and
45 minutes. Now my request is that
Prof. Dandavate be given half-an-
hour and I be given five minutes
only.

MR. CHAIRMAN ; Two hours
are allotted for this Bill.

P )

17.31 hrs.

- BLIND PERSONS (EMPLOY
'MENT) BILL

PROF.MADHU DANDAVATE~.

(Rajapur) : I beg to move :

“That the Bill to provide for
to blind per-
som and for matters con-

nected therewith or in=-
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cidental thereto, be taken
into consideration.”

Sir, it is a gea.t augury that I
am moving this for consideration
in the year 1981 which has been de-
clared all over the world as the Inter-
national year of the Disabled.

Sir, the entire world picture today
is that in the entire world there are
30 million people who are blind. To
our shock and surprise, out of 30 million

blmd persons in the world, the
ns in India happened to be
rorm ion. Thatmonlyncxttoﬂgypt.
This is the position of population of
blind persons in our country.
Therefore, I want to move for the con-
udmnonofﬂxcHousetldel, which
strives to give some opportunitics
to the disabled like the blind persons
in the country, and I have not the
least doubt that even the Government
is sympathetic towards the blind.
Already some negotiations have taken
place and, inthe spirit of the negotia-
tions that have taken place with the
representatives of the National Feder-
ation of the Blind, I am sure the Mini»
M ster concerned will not fﬂx;d a.nl{’
1cu in accepting
which ]?have already placed before
the House for its consideration.

As far as the blind in the country
are concerned, who number ten million,
though they have totaldarkness all
around, I do not want them to have
darknessin theirlifeatleast injob op-
portmutu:s. It has been the medical

ical experienice that as
ﬁrasthcdmbledpmousmconoﬂned
whmtheymduahledwuhrapeaw
one particular human faculty,
other human faculties are lharpe.nnd

*The following Members also
AYES: Shri Bhopendga Jha.

re- recorded their votes.

NOES: Shri Krishan Dutt Sultan puri and Shri Sontonh nohm Devy,
*Moved- with the recomendation ofthe President. .



408 Bling Pefsonis

[Prof. Madhu Dandavate]
and brightencd, Imay give onlyone
illustration, which is a beautiful
illustration of the world famous musician
and pianist, Ludwig Beathovan. He
e age of 3o, While gaing & pians
. a
asea:n'uu:,s'“alllot'm h_ebeumem
deaf. But that deafness did not blur
%’: memory ; on the othcr.;lh&nl;lé
mfmbcw thctallyd:.l' hi’t.he .
ming to! at the age
of 32, he produced one of the most
beautiful symphonies of the world.
That only illustrates that when one
man loses one human faculty, there
are other human faculties which get
culivened, brightened and intensified,
and that happens with the blind also.

It is my experience with blind
mm,whomylcamcacrouin the rail-
ways, if there is total darkness around
them, they are able to do with the.
highest sense of responsibility whatever
job is entrusted to them. I may
%tc here only one illus:ation,

ith your permission. t the

Calcutta railway station we had one

blindman as an announcer. The
wrote in the §

t he was onc of the best an-
nouncers available at the Calcutta
station. That only shows tha;):
man might be blind, there might
darkness around, but there area number
of other facultics which are developed
tothebestof his ability, in orderthat
he may be able to getsome preferential
opportunities.

 'We are living in an era in which
we find that thcreha;:om-umhmdr
ﬂedpﬁrm;w somcarc phy-

ically handicapped, some of o
S ety Maxdcopuct, o s

y
handicapped should be able to run in
the race of the socicty effectively, they
should be able to have mpg_ﬂ;o:r
) .

itica for the
mm;awmﬁ:y it is with
thisnoble ive that I haveplaced
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In this Bill provision is made for
the réservation of jobs for the blind
persons in the country. There are
certain definitions that are given.
“blind” is a vague term. There-

* fore, inmyBill, with the help of medical

scientists and sociologists, we have
tried to work out how exactly we will
define a blind man for whom pre-
ferential op ities in jobs, reserv-
ation of three per cent jobs, will be made.
The relevant provision says :

¢ ‘Blind person’ means a pefson
who is blind according to
the following standards,—

(i) total absence of sight or

ii) visual equity (with correcting

® lenses) not exceeding 20/
2000 or 6/6o (snellen)
in the better eye ; or

(iii) angle of visionsubtending
200 or less in the better eye”

In the medical terminology this
would be the definition of a blind per-
son, and such a n would be able
to avail of preferential treatment in
job opportunities.

When this Bill becomes an Act, it
has to be implemented. So, it is very
necessary that certain modus operands
has to be built up to see that genuine
blind man are able to get the jobs.

Therefore, in this particular Bill we
have made ision for the creation

~ of authority by appropriate govern-

ments and also the creation of a chief
authority. These authorities will
They will e ragimering authorides

ties.
The registering authority will be
able to maintain the list of blind men
on the basis of various tests to which'
I have made a reference. It is also
to be seen that about those who get
the jobs 3 per cent is the e
that I have prescribed in the Bill that
I have moved for consideration. Very
often it happens that even when you
prescribe a certain percentage there
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saysthatthiscarry forward

non regarding vacancieswill continue
upto the fourth yearand about how
much will be the accumulation of the
carry forward vacancies, there in co-
operation and consultation with the Na-
tional Federation of Blindmen wehave
come to the conclusion that they are
willing to decide thatasfaras the aceu-
mulated vacancies due to the carry
forward process
served as well as the unreserved vac-
. ancies together should not go beyond
50 per cent. They are not insisting that
50 per cent carry forward vacancies
should be only for the reserved.
Thely say that whatever vacancies
are there reserved as well as unreserved
outofthemamaximumofso per cent
should beallowed to begivento those
who come through the process of
carry forward and that provision
has already been made in the Bill
that has been brought here.

With all these prescriptions, the
question comes : ich will be the
authority and which will be the
organisation which will try to see
that various Bills or various pro-
visions of the Act are cfliectively
implemented ? Therefore,  this
ill suggests an expert body and
that particular expert body which
will be called as Board of Experts,
will try to check whether the blind
can do work with the modern aids.

is concerned, the re-

They should be able to sec the ul-
mmal. If there is any obs-
tacle in way, then that signal

bounces back and with the interference

since these frequency changes
are to the range
of the obstacle, it will be possible
for them roughly to calculate and

of the obstacle that is comingin
their way. Such aids will be made
available to them. For them there

help of these devices, if they try
to undertake any particular job that
is assigned to them, it will ‘be the
Board of Experts that examine
from time to time whether those

used and proper level of efficiency
is maintained by blind men who
arc given preferential opportunity,
So, with the agency and the modu
‘operandi of this particular creatios
of an expert board, it will be possibn
for us to sec that on the onec sle
ity is off de
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are there to ‘en ‘them ?
‘There can be Gentlm-nmmt.
There can be State Governmient.
‘There can be quasi-government
agencies. There can be public sec-
‘tor units. There can be industry,
trade and busineess, There can
be educational institutions. These
mppﬂ;emvmomplaccsthe Who will be
)] to be employcrto

employ the blind man ?

who employs fifty persons he is
Buﬁposcd to be the em loym'mthe

and that cmployer will be
obhgedtoaecthat blind man
'ofRs. VDP Ifther:ﬂ toth:l ;
: 8% are any disputes
in that case those tes are to
be referred to the authority for
disputes which againhas to be created
by the Government. I am sure
with the help of that authority
it will be possible for us to see that
those partlcular disputes are
amicably resolved

Then there is a provision for
Advisory Councils at  various
levels. The Act is there. Various
provisions are there. One has to
see that the provisions of the Act
are effectively implemented and
in order that various provmons
of the Act are effectively
mented, I have already maxfj

ision for the creation ofAd-
visory Councils at various levels.
It will be poailbletomthatthmc
blind men get preferential opportu.
nities, 'Ihcymllbeableto ﬁ.llﬁl
all the provisions of the law that
will be enacted.

With all said and done, it may
happen that because of the litnited
" job opportunities that are available

in a developing country like ours,
evenaﬁmdwndopmofthatlaw,

:!ter dwhemu ible fo: ofm
t might be possi r some

ndequatcyoppm'tunmm n&tcmget
ferential itics,  that ‘are
offered by this Bill. Insuch case
I have alrcady madeapmmon
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| should be made available t
| person whose name is already en-

(Emp) Bl go

in Blllt._mlnmahcamh;.
‘allowance of N mon
sooti::“t'hebhnd

tered in the register—not one who
claims to be a blind man. But a

Registered authority has alrcady
entered his name in the register.
Such persons who are already en-
tered in the register but are not
able to get the opportunitics of jobs
on the basis of the enactment, they
should be able to get an allownace
to ttt-mh: tune of R:h 3001!35 bcI\Lm.u.r, th&a:
is the provision that n ma
in this particular draft. With
this background I have not the
least doubt that it will be possible
for us to provide preferential oppor-
tunities to the blind in this year of
the disabled. Unfortunately, when
blind men tried to project their
point of view before the Govern-
ment, initially there was an atmo~-
phere of confrontation. But pro-
bably in this land of Gandhi,
even the suffering of the commor
man roused the conscience of the
man who hits them with lathies. A.
one stage the blind men Federa-
tion when they took out processsion
to submit a Memorandum had to
face the lathi charge, next time,
they found that in this land of
Gandhi, the land of sclf-
suffering, even sclf suffering en-
livened the frozen conscience of
the rulers and they were able to
convert the atmosphere of confronta-
tion into atmosphere of co-operation.
They were able to have healthy
negotiations. I am told that some
sort of agreement has already been
arr ved at. Half way agreement has
already been made. Some of the
attempts have already been made.
But they have a long way to go:
'Mxlca to go before we could slee
that is what Panditji said in

words of Robert Frost. Blmd men

m say even after the ne tions—
ave miles to go before I sleep.’
Tha.t is what the blind men: will
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" Here is the Law Minister. When

~ he was speaking on some other Bill,

permit me to quote him. He was
reminded a.hou?themidpigl_:t- og

1
the 15th
{:smnmhar Lal Nehru spoke in the

istoric august body of the Consti-
tuent Assembly. He said, in rmqmg
words, at the stroke of mid-night
hour, “When the world , India
will awake to life and -
A moment comes which comes but
rarely in history, when we step out
from the old to the new, when an
age ends, and the soul of a nation,
long-suppressed, finds its utterance.

I am sure, you will be able to
scc that the physically and socially
handicapped men in this country
will be able to get a preferential
opportunity so that they will be able
to enjoy the fruits of their labour
and fruits of their toil. Really
speaking, those i words of
Pandit Nehru, on the mid-night of
14th August, 1947 will come to
fruition and they will realise that

“we have fulfilled our tyrst with des-

tiny, 1 hope, in that spirit, the
Minister of Law and the House will
accept my Bill unanimously.

THE MINISTER OF LAW,

JUSTICE AND COMPAN .
AFFAIRS (SHRI P. SHI\
SHANKAR): The Minister o
Labour.

PROF. MADHU DANDA-

VATE: Whoever it is; the Minister
concerned,

MR.

CHAIRMAN: Motion
moved: -

"'{h‘at the Bul tw provide for
_ oyment to blind persons
for matters connected
therewith or incidental -thereto,
L ¢ taken into consideration.”
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SHRI MOOL CHAND DAGA
(Pali): I beg to move: '
o B L S
r the purpose c 0
thereon by 30 June, ,:31.' (1)

17.52 hrs.
ARREST OF MEMBERS

MR. CHAIRMAN: I have to
inform the House that the following
communication dated 6 March, 1981,
from the DepchliLCommumow i of
Police, New i Distirict, New
Delhi, addressed to the Speaker,
Lok Sabha, has been received:—

“I have the honour to inform you
that I have found it my duty,
in the exercise of my under
Section 188 of the m Penal
Code, to direct that Shri Mani Ram
Bagri, Ch. Multan Singh and
Shri Jaipal Singh Kashyap, Hon’ble
Members of Lok Sabha who
voluntarily courted arrests by
contrevening the Prohibitory Or-
ders promulgated ufs 144 cr.
tl:;c?. \PE been tall"c:d into cus-

y at about 2.45 P.M. on 6-3-81
from R.aj%ath} cros-
sing in case FIR No. 102 PS, Parlia-
ment Street.

They are at present being t
at Dr. Ambedkar Stadium, Dk:iﬁx
Gate, Delhi and will be produced
before the Metropolitan Magis-
trate, New Delhi, shortly.”

——

17.53 hrs,
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